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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

(SOUTHERN ZONE), CHENNAI 

Original Application No. 128 of 2021 (SZ)  

IN THE MATTER OF 

Ibrahim Karim, Munnar 

… Applicant(s) 

Versus 

State of Kerala and Ors. 

…Respondents 

JOINT COMMITTEE REPORT FILED BY THE DISTRICT FOREST OFFICER 
(DFO), PATHANAMTHITTA 

 

1. It is submitted that this Hon’ble Tribunal vide its order dated 

17.06.2021 in OA No.128/2021 has appointed a Joint Committee to 

ascertain the genuineness of the allegations made in the above application. 

2.  It is submitted that a joint site inspection was held on 28th July, 

2021 and all the members of the joint committee were present during the 

field visit. 

Therefore it is most humbly prayed that this Hon’ble Tribunal may 

be pleased to take the said joint committee Report filed by the District Forest 

officer (DFO), Pathanamthitta District on Record and thus render justice. 

 

Dated at Chennai on this the 1st day of September, 2021 

 

 

(E.K.Kumaresan) 

Counsel for R1, R3, R4 and R6 

Standing Counsel for State 

Government of Kerala 

NGT(SZ), Chennai Bench 
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1. UulggucTlQNl

A case was filed by sri.lbrahim Karim, Pallivasal Estate, Factory Division, Munnar

before the Chennai bench of National Green Tribunal in connection with the construction of multi utility

complex at lttyappara town in Ranni in Pathanamthitta District, Kerala S'tate' The court after due

deriberation s interolio has appointed a Joint committee to enquire into the issue and considering its

seriousness submit a factual as well as action report, if there any violation found including imposition of

environmental compensation.Asiteinspectionwasscheduledon28th July,2o21'andallthemembersof

the Joint committee were present during the field visit'

An extent of 34.03 Ares of land comprised in Resurvey No.26o12,22'85 Ares in

Resurvey No.258/6,05.40 Ares in Resurvey No.258/7,06',75 Ares in Resurvey No'258/8' 14'40 Ares in

Resurvey No.258/9,02.25 Ares in Resurvey No.258/8-1-1-,08',32 Ares in Resurvey No'258/9-1-1',05'.7O

Ares in Resurvey No.258/10, 04.50 Ares in Resurvey No'258/8-1, 06'08 Ares in Resurvey No'258/9-1

(altogether 01.10.28 Ha) of Block Number 9 of Pazhavangady Village' Ranni Taluk' Pathanamthitta

District is owned by Pazhavangady Grama Panchayath for and on behalf of the Kerala state Road

Transport Corporation (KSRTC) Bus Stand. The lands were acquired by the order of the Tahasildar (LA)

vide order No.62/1,2lDdated 11.01 .2Ot2forthe construction of KSRTC Bus Stand at Ranni' The rand in

which, the proposed construction lays adjoining to the KSRTC Bus Stand and the concrete road

connecting lttiyappara Junction bypass road. The proposed construction is intended to provide

amenities to the Sabarimala Pilgrims (ldathavalam)

Report

As ordered in oA.r2gl2021 Dtd.17.06.2021,, the point wise report furnished as per

theindividualReportsreceivedfromtheJointCommitteeMembersisbelow.

l.Whethertheprojectofthethirdrespondentrequiresenvironmentalclearanceandwhether
theY have obtained the same?

It is reported by committee member representing Ministry of Environment' Forest and climate

Change, lntegrated Regional office ,Bangalore that the project requires prior Environmental

clearance (EC) as per the latest information's verified from State Environment lmpact

Assessment Authority (SEIAA) office, the project proponent has not submitted application for

obtaining prior Environmental clearance, for constrrtction of the Multi utility complex Proiect'

Therebytheprojectproponenthasnotapplied/obtainedpriorEnvironmentalClearanceforthe
construction activitY

As per schedule 8 (a) of Environmental lmpact Assessment (ElA)' notification 2006'

all Building anci construction projects with a built-up area of more than 20000 sq'M are

required to the obtain Environmental clearance from Kerala state Environment lmpact

Assessment AuthoritY (SEIAA)'
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During the visit of the Joint Committee, Project Authorities have not provided any

detailed project report. Based on the building plan made available along with the petition, it is

noted that the total built up area of the project is 22,351.90 Sq.M for whichEnvironmental

Clearance is required from Kerala State Environment lmpact Assessment Authority (SEIAA).

Whether the 3'd respondent had obtained all necessary clearances and permissions for
proceeding with the project which is required under the EIA Notification,2006 and other
environmental laws,

The following points were reported by the Member, SEAC, C/o Office of Kerala State

Environment lmpact Assessment Authority (SEIAA), State Environment and Climate Change

Department

il

No

The proposed building is a utility complex, having a total built up area of 22351.90 Sq.M,

in lttiyappara town of Ranni in Patahanmthitta District, Kerala.

As per schedule 8 (a), of the EIA notification 2006, building and construction project )
20000 Sq.M requires prior environmental clearance from the State Environment Impact
Assessment Authority (SEIAA), before starting construction activity the project
proponent has not obtained prior environmental clearance.

It is legally required that the project proponent, have to submit an application before
the sElAA, in Form l, Form lA and with a conceptual plan of the building project, for
obtaining prior environmental clearance. As the project is coming under 82 Category of
EIA notification 2006, and the built area of the building is <150000 sq.M prior
environmental clearance from SEIAA is required to the obtained.
Clearances/ Permissions required to be obtained bythe project proponent are, (1) prior
environmental clearance from SEIAA, (2) building permit from the town and Country
Planning Department, (3) building permit from Grama panchayath, (4)lntegrated
Consent to Establish (lCE) from the State Pollution Control Board and (5) permit from
the State Fire and Safety Department. During the site visit, it is understood that the
project proponent has not obtained, any of the above mentioned clearances and
permissions.

IV

Whether the construction of the present project falls within the flood- plain of the stream
namely,'Klappana-Madatharuvi stream- cum- wetland basin',

As per reports received from Minor lrrigation Department,'Klappana-Madatharuvistream flows
800 M north west from the proposed construction site. But the site falls within the flood plain of
Meenmuttupara-Aithala stream, passing along southern border of the project area. No streams
or water flow is obstructed by the filing of the project area.

Whether necessary permission if any required has been obtained from the lrrigation
Department for construction of any building in the flood- plains of the stream or river?

It is reported by Minor lrrigation Department that "no permission is sought from that
department in connection within the construction".

IV

il.

ilt
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Whether this will have any impact on forest ecology as the applicant claims the area to be a

wetland,

Nearest reserve forest area is about 7 KM from the proposed project site. The proposed project

site is note a reserve forest or forest owned land. So there was no impact on forest ecology on

account of the project.

VI What is the nature of impact that is likely to be caused on environment on account of such

co nstructio n ?

As perthe report submitted by Kerala State Pollution Control Board (KSPCB), the impacts likely

to be caused on account of construction are (1) Habitat loss,(2) Possibility of flood and change

in ground water levels, flow regimes, (3) Air, Water and Noise pollution due to construction

activities and land filing, (4) Agriculture loss, if agriculture was done in the site, (5) Erosion and

surface water contamination due to silt run off from construction site.

vll What is the nature of damage caused to the environment and what are all the remedial

measures to be taken for the purpose of restoration of damaged caused to the environment,

Only preliminary activities such as earth filling and piling works (partially) have been

done in the proposed project site. For the construction purpose the project proponent have

converted the wetland (which is recorded in Revenue Records) into normal plain land.

vill If any, damage has been caused to the environment, then the committee is also directed to

assess the environmental compensation required for the restoration of the damage caused to

the environment,

Based on the records made available and also as noted by the Joint Committee on the

day of inspection (28.07.2021,), it is noted that project proponent has initiated the construction

activities like leveling of the land and dumping of mud and other materials for the land filling

without obtaining prior environmental clearance from Kerala State Environment lmpact

Assessment Authority (SEIAA) which is a violation under EIA notification 2006. As reported by

Deputy Director (S)/Scientist'C'representing Ministry of Environment, Forest and Climate

Change, lntegrated Regional Office,Bangalore

As per the guidelines issued by the Central Pollution Control Board(CPCB),

environmental compensation for violating the provisions of E(P)Act, 1986 has been calculated

and which is amounting Rupees 85,46,875 /- (Rupees Eighty Five Lakhs FortySixThousand Eight

Hundred and Seventy Five only) .

Report Of District Collector Pathanamthitta

The District Collector, Pathanamthitta (Member of Joint Committee) Reported that the

construction of Sabarimala Pilgrim Centre in the said land was on the basis of G.O (Rt) 1,184/2009/GAD

Dated 08.09.2009 of Government of Kerala. Honourable Hlgh Court of Kerala vide Judgment in WP (C)

13713 /2019 dated 24.06.2019 issued an interim stay order against the construction of the multi utility
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complex in the said land before assessing the Environment lmpact Assessment study' PwD Executive

Engineer filed a counter affidavit in this case. The case is pending before the Hon'ble High court of

Kerala. Executive Engineer pwD (Buildings), pathanamthitta reported as per the letter number

D3-305412o12 dated tuol'll2o2: that the chief Engineer (suildlngs) vide order

CEIGLIAUPT^/415l2ot9datedo3/l2lTolg,theconstructionofl0andll.hfloorsoftheproposed
buirding have been cancered due the rack of fund avairabirity. Hence the total'plinth area of the building

wi, be onry 1g720 M2 and the environmental assessment and clearance is not required as it is berow the

limit.

Co nclus ion

lntheviewoftheabove,basedontheobservationsofthejointcommitteeandthe
documentary evidence produced by the project authorities' it is noted that project proponent has

initiated the construction activities without obtaining environmentar clearance from Kerala State

Environment lmpact Assessment Authority (sElAA) .lt is reported by District collector ,Pathanamthitta

that vide order no.C ErcLrAl./prA/Atsrzo*g Dated.03.12.2019 of chief Engineer (Buirdings), the

construction of 10,h & 11th floor of the buirding have been canceiled thereby reducing the plinth area to

18720 M3

Divisional Officer

Ranni

Nodal AgencY

Constituted by NGT vide order Dtd'17'06'2021 in OA' No'1 28l2o2L

Enclosures:-

L

2

3

4

Reportno.C4-181431'lt|Dtd.02'os.2o2tofDistrictCollector,pathanamthitta

Reportno.F.No.EPl12,7/76lNGI/KER/34oDtd.o3.o8.2021ofDeputyDirector
(S)/Scientist 'C', Ministry of Enuironment' Forest and Climate Change' lntegrated

Regional Office,Bangalore

ReportofMember,SEAC,C/oOfficeofKeralaStateEnvironmentlmpact
AssessmentAuthority(SEIAA),StateEnvironmentandClimateChange
Department.

Reportno.PCB/PTA/TG/3521202-1Dtd'02.'08'2)2]ofEnvironmentalengineer'
t<eiala State pollution Control Board' Pathanamthitta

5:Reportno'E2-1'lol2ol2Dtd.03.oS.zozlofAssistantExecutiveEngineer,Minor
lrrigation Sub Division' Pathanamthitta

6 : PhotograPhs
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\<
No. C4-1BL43L/IB Collectorate, Pathanamthitta

Dated: A2/AB/202L

District Collector

Pathanamthitta

Divisional Forest Officer Ranni &

Nodal Officer, Joint Cornmittee constituted by the NGT (SZ) in OAL2B/2fr27

Sub: Report to the Joint Cornmittee constituted by the NGT (SZ) in

A A LZB|202 1 dated 17 -06-202L

Ref: 1-. Judgment datd of the NGT (SZ) dated L7-06-202L

2. Decision taken by the Meeting of the Joint Committee dated

2B-A7-202L

An extent of 34.03 ares of land comprised in resurvey number 26An,22.85

ares in resurvey number 258/6, 05.40 ares in resurvey number 258/7,06,75 ares in

resurvey number 258/8, L4.4A ares in resurvey number 258/9, 02.25 ares in resurvey

number 258/8-1-1, 08.32 ares in resurvey number 258/9-1-L, 05.70 ares in resuffiey

number 258/10, 04.50 ares in resuryey number 25818-L, 06.08 ares in resurvey

number 258/9-1 (altogether 01.10.28 hectars) of Block number 9 of Pazhavangadi

Village, Ranni Taluk, Pattranamthitta District is owned by Pazhavangadi Grama

Panchayat for and on behalf of the {SRTC bus stand. The lands were aquired by the

order of the Tahsildar (tA) vide order no. 65112/D dated 11,0L.2012 for the

construction of KSRTC Bus Stand Ranni. The land in which the proposed

construction lays adjoining to the KSRTC Bus stand and the concrete road

connecting Iniyappara junction bypass road. In the village records the lands

mentioned as 'Nilam'. At present the lands are filled and the KSRTC'Bus stand is

functioning at southern side of the land. Sri. K.O. Johny filed WP(C) 13713/19

before the Hon'ble High Court of Kerala praying to prohibit the Construction of
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10000M2 building without properly assessing environment lmpact. The proposed

Construction of Pilgrims Aminity Cenne ('idathavalam') was defened by the

Hou',ble High court of Kerala vide judgmenr wP(c) t37l3/201g dated 24to6f/aLg.

Mr. K.O Johny filed a complaint before the District Collector,,pathanamthitta

stating that no environmental impact assessment study has been conducted before the

consftuction of t]re multy utility centre in the said land. District Collector conducted

an enquiry through the Sub Collector, Thiruvalla, Secretaly, pazhavangadi grama

Panchayat arld obtained the report that land was aquired for the construction of
KSRTC bus stand and the land is orqned by Pazhavangadi Grama panchayat on
behalf of ttre KSRTC bus stand. The construction of the multi utility certre at *re

f
place was under the supervision of Public Works Department of Kerala Statd. rhe

;Construction of the Sabarimala Pilgrim Centre in &e said land was on the bfrG of
GO (RT) Llf,4tAY GAD dated 08/09/09 of Governemert of Kerala. Hon,ble High
court of Kerala vide its Judgment in wP(c) L37L31201g dated 241a6/2OLg issued an

interim stay order against the consftuction of the multi utility complex in the said

land before assessing the Environment Impact Assessment study. pWD Executive

Engineer filed a Counter Affidavit.in this case. The case is pending before the

Hon'ble High Court of Kerala. Executivg Engineer, PWD (Buildings), pathanamthita

reported as per the Ietter number D3-3054/20L2 dated fi/au2021 thar the chief
Engineer (Buildings) vide order CE/GI/A LlPTNAlS/zItg dated 0jl1,2l2llg, the

construction of 10 and LL'h floors of the proposed building have been cancelled due

the lack of fund availabilty. Hence the tofal plinth area of the building will be only

18,720 M2 and the environmental assessment and clearimce is not required as it is
below the Iim:J

Sr. Ibrahim Karim filed the Original Application no t2B/2021 before the Hon,ble

Green Tribunal (SZ) with grievance against the ongoing consruction of the Multti
Utilify Complex in the said area. In his application it has been stated that the total

construction area 22351.90 Me
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Chief Engineer (Buildings) vide order CE/GI/AL|PTN4LS/2019 dated 03112120L9

the construction of 10 and 1lth floors of the building have been cancelled due to the

lack of fund availability. Hence the total plinth area of the building will be only

I_9,720 M2.

The entire land was recorded as 'nilam' (Wet Land) in the village records and

'Meen muttu pam- Aithala'stream passing through southern border of the land. The

flow of the sheam is is not restricted by the filling of the }and for the proposed

construction in the said land, The 'Madatharuvi-Clappana thodu' flows at about 800

metres north west from the proposed construction and the sfeam known as ' Ranni

t/aliya Thodu' and flow of the sheam and its tributary 'Meen Muttupara -Aithala

stream' are not obstructed by the filling of ttre property and the proposed

construction. The same is reported before the Joint Committee constituted by the

Hon'ble Green Tlibunal (SZ).

ector

\y
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ffi
}Ificr IfGFIT I GOVERNMINT OF INDIA

q'qtffi$r, mtt'd'trorqr{qtr$?rr+{rdTlr / MrNlsrny or ENVIRoNMENT, FoREsr AND cLIMATE cHANfir

q€r$r &i*{r rrmtrnr, $:ry" / TNTEGRATED REGIoNAL oFFlcE, BANGALoRE

4'h Floor, E & F- Wings, Kendriya Sadan, 17th Main Road, ll Block, Koramangala, Bangalore- 560 034

l-. Ntr. lil'lrt"7/76ING'1'IKER / .3 l7o o3.o8.eozt

l-o.

Shri. Jayakumar Sharma, IFS
Divisional Forest Officer (DFO),
l(anni-689 672
Pirthanamthitta District, Kerala.

Srrb: lyputs-fro-rn MOEF&CC Regional Office, Bangalore after Joint Committee Inspection in OA
No. rz8 of eoar-Reg.

Refi YourletterNo.Ce-36o8/zozrdated ts.oT.zozlregardingthescheduledFieldlnspection onz8.o7..ztszt.

Sr.
Pursuant to the Joint Inspection conducted in QA No.rs8 of. eozt an 28.a7.2a21, and also after evaluation

of key inputs received from other Members of the Joint Committee, the fullowing are the inputs from the
I!{oEF&CC Regional Office, Bangalore for incorporation in the Joint Committee Report to be finalized arui
submitted to Hon'bie NGT, Chennai through the Nodal Agency (DFO, Ranni). :

ect As per tal Imp*ct
Respondent requires Environmental
Clearance and Whether they have
obtained the same.

Assessmeut (EIA), Notification 2006, allBuilding crnd
Construction Projects tuith a Budlt-up Area af
tnore thc;n zorooo Sq. M are required to obtuin
Enuironrnento,l Cleo:ro;nce frotn Kerala Stste
Enrstronmento.l fmpact Ass€ssment Autftority
(SEIAA).

I

During the visit, project Authorities (pA) have not
provided any Detailed project Report (DpR), Based on
the Building Plan made available along with the petitir"rn,
it is noted that the total built.rp o*"o of theproject
is zz,ggt.go Sg.Mtrs.fnr rrrhieh lg0 is required
.fyom Kerqls.S!'IAA,

As per iryfbrmatfon prouided by Keralcr $trl;tA
Vide Letter No. 14g6 / A-r /zotb TS.lUaa tf<rrerlgo.o7,zot$, it is noterl thnt pA ftas not obrainedIirruironmentol (llcrrr.arrce Jirr. rhe qftrrvscirl
pral ect pr.ior I cr rlrr rt q,f co rrs inr ctiorr acf itriht.s.

2 r,t il"1 *tll l)rrring t visit, l'trrjccl Aut
lirrvirlr:rl r,opir,s nl 11,

firr hrrikling prrrjttcts

liU I'rotn Krrnrh SI:llAA

\'tl not
l0r,n tt t p(I'trl issi0ns rchich rtrt'rctprircrl
likc tlr

,.rbtainrld all lttcrrgsaty erlt.l;rrirlltltlr ntt{l

I,t:flnis.\i(/lls lttr lrrr'r't:':rlittg willt tltrr

r,r,,irrt n'l:jrir i* 1r''lttirrrl trrrrlcr lilA
'\otifrt:;rl i,,n, ztxt\ antl rrtltt'l

o,

S.
No

Issue Raised and Clarification
Sought by flernlble NGT Vide Its

()rder Dated t7,o6.zozr

I',nyi I I arvs

c foll orving,

aL\

I

Remarks
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Consent
Pollution

blishment -.iatr

Fire NOC from Fire Departrnent
Ground Water/ Borc Well Water perrnission frorir
Central/ State Ground Water Authoritv
Building/ Town plan Approval i.,r* Concenied
Depaftrnent
Panchayat Approval from Village panehar-at etc,

Control Board

PA has not produced any of these docurncnts clu ring,
on z8 .a7.2a21, the Nodal Agency (DFO, Il-anni) !s

to collect these doctrm ents i{' av;iilabk, fr.orrr I,,\
to be considered as Not Obtained and nccordi tr6lr
be intimated to the Hon'ble NGT in the.i ornt

Report.

$ p.t the grridelines issued b1, the Central pollutiorr
Control Board (CPCB), environniental compensation for:
violating the Provisions of fi(p) Act, 19g6 has been
calculated as per the formula below:

Environmental Compensation Formuln
EC=PIxNxRxSxLF

Whereas:

EC - Environmental Courpensalion
PI - Pollution Index of Inclu.stn, Sector
N - Number days of Violation iook place
R - A factor in Rs for EC
S - Factor for scale ofoperation
LF - Location factor

The industrial sectors havc b-een categolized into Red,orange and Green based on ttr.ii, prii.?ion increx ;n ttr,,range of.6c,-1o.o, 4r-59 and. ,, .1.; ..;i,".i;r.ii." Ii"rr;_suggested that the aver.age polltrtion ina*i'oi ao, 5o and 3crmay be taken for. caicula,td il;' "[,nvironmenta]
Compensation for Red, ora.rge ;ia a;;"r'categories ofindustries respectively.

N number of davs for which violation took place is theperiod between t-he day of Uofniirii-,ifrr"*I",ria,,e ctate .f
$irg{ion_s_c-o m piia n ce 

" 
n a t n o,iu.,' 

"i .._ p r,,i,;;:i: r:, 
j, 

lJt, :, ib1, PCB/SPCB/CpCB.

R is a factor^in rupees, which may be nrinimum of ror: anrlmaximum of 5oo.

S is based on snrall/mediurn/large inclustriescategorization which rnay be;.; a;;;ii;;o"i. s*ail, r fo,,medirrm and r.5 for largcrrnits.

o p^v
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t:

Since no definite date for start of the prcrject i,: availal.rl,:,
th-e -lctter issuctl by SIIAA on go,rsT.zorSstat.ing that li,:
EC has been obtained by the pA is considererl as thr: rlarr:
o{'r,iolation trnd date of inspection is considered as thc i;,r:,l
date of violation (i,e., zB.oi.zazi.

Since this building project is in Orange Category PI is takrl
as So; and the number of days from 3o.o7.eot8 tu
28.o7.2o21a1e to94 days; R factor is taken as Rs. zSo (Min
roo and Ma.x 5oo); S is considered as Small (o.5) and since
the populatiun of Ranni is less than 5 Million LF is taken as
r.25

l,li ( l,rx'rrliorr l;rrct or'), iu brrncd r.rn the population of the

llolrullttlorr

EC= 5() x tog4 x 25o xo.sx r x 1.25
= Rs. 8s,46,Bzs/-

takhs I'h<lusand

Dcputy Director
s.

.(,

${issl.ltHM&&K$

ln 'itrq of the a};trve, bascd on the observations of the Joint committee and documentary evidence produccrl by'lhe prqecl autJrorjties, it is noted trrui pa rr"r initiated trr. coiiri.u"tion hctMties *iitioit obtaining EC trorr:rKerala sDtAA which is a violation 
"naer 

EIn Notification zoo6 
-and 

accordingly Environmental Damase

ffiXXtI,l,ffffrffxr-#d 
Environmentai compensation roi an a-ouni ofxr. {;i{8;;i:ilil;#;; ;;

'lJre*e rssucs with npproval of Competent Authority.

Yours faithfully,

I

t0<
I t(,

10

ilD...,r

2
:l

1.25

l:$.
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e ln ction havi a total
Town

_&en-m_rn_ P-db_atent hltte Djs t ri ct, Ke rq I tu

As per the orders of Hon' National Green Tribunal, Southern Zone, Chennai in the Original

Application No. 128 o'f 2Q21 (SZ), a Joint lnspection was conducted to the Building

Ccnstruction site at lttiyappara Town in Ranni on 28.7.2021.

I have bcen assigned with the responsibility to look into Point No1 ,2 and B of the task

assigned L:y the Hon'ble NGT to the Committee. The following observations/ findings,

are made at the time of site visit, on the points assigned by the Hon'ble NGT.

Point No 1: Whether 3'd respondent requires Environmental Clearance, whether they

have obtained the same.

Re

7.2
rS mission b the Hon' N T on site the visit on

Yes the project requires Prior Environmental Clearance (EC) .As per the latest

information verified from the SEIAA Office, the project proponent has not

submitted application for obtaining prior EC, for construction of the above

mentioned building project. Thereby the project proponent has not applied/

obtained Prior EC, for the construction activity.

No.

The proposed building is a Utility Complex, having a total built up area of

22,351.90 square meters, in lttiyappara Town of Ranni in Pathanamthitta

District, Kerala.

As per schedule B (a), of the EIA notification 2006, Building and Construction

Projects > 20000 sq.m requires, prior Environmental Clearance ( EC) from the

State Environment lmpact Authority ( SEIAA), before starting construction

activity. The project proponent has not obtained prior EC.

It is legally required that the project proponent, have to submit an application

before the SEIAA, in Form l, Form lA and with a Conceptual Plan of the

Point No 2: Whether the 3'd Respondent had obtained all necessary clearances and

permissions for proceeding with the project, which is required under EIA notification2006

and other enrlironmental laws.

7

IV

i)

ii
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Building Project, for obtaining prior EC. As the project is coming under 82
category of EIA notification 2006, and the built up area of the building is <

1,50,000 sq m Prior EC from SEIAA ,is required to be obtained.

clearances/ permissions required to be obtained by the project proponenl

are, (i) Prior Environmental clearance ( EC) from sElAA, ( ii) Building permil

from the Town and country planning Department, ( iii) Building permit from

the Grama Panchayat, ( iv) Irrtegrated Consent to Establish ( ICE) from the

State Pollution Control Board and ( v) permit from the State Fire and Safety

Department . During the site visit, it is understood that the pro.lect proponent

has not obtained, any of the above mentioned Clearances and permissions.

Point No 8: lf any damage has been caused to the environment, then the Committee is
also requirerJ to assess the environmental compensation required for restoration of
damage caused to the environment.

The representative 
_ 
of tt/inistry of Environment, Forests and Climate Change

(JVIoEF&CC), Govt' of lndia, Regional Office, Bangalore, has agreed to submit details of
this aspect. .

The above report is submitted herewith.

.+

M. Dileep Kumar

Member, SEAC

C/o Office of SEIAA,

\State Environment and Climate Change Department.

Govt. of Kerala
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BEFORE THE HON’BLE NATIONAL 

GREEN TRIBUNAL  

(SOUTHERN ZONE BENCH, CHENNAI) 

 

OA No. 128 of 2021 (SZ)  

 

 

IN THE MATTER OF 

Ibrahim Karim, Munnar 

… Applicant(s) 

Versus 

State of Kerala and Ors. 

…Respondents 

 

 

 

 

 

 

 

 

 

 

 

 

JOINT COMMITTEE REPORT FILED 

BY THE DISTRICT FOREST OFFICER 

(DFO), PATHANAMTHITTA 

 

 

 

 

  

 

 

 

 

 

 

 

 

 

 

 

 

M/s. E.K.KUMARESAN 

Standing counsel for Kerala(SZ) 

Counsel for R1, R3, R4 and R6 
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